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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 752 OF 2024

BRIJESH SINGH LADWAL
... Applicant

Versus

U.T OF CHANDIGARH & ORS.

...Respondents

Action taken report on behalf of Punjab Pollution
Control Board and the State of Punjab through Er.
Rantej Sharma, Environmental Engineer, Punjab
Pollution Control Board, Regional Office, SAS
Nagar, in compliance of order dated 04.10.2024

and 31.01.2025.
Most Respectfully Showeth,;

1. That the above captioned matter is pending adjudication

before this Hon’ble Tribunal and is now fixed for hearing on

Q-

07.05.2025.
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2. That this Hon’ble Tribunal vide order dated 11.07.2024 had
constituted a Joint Committee with direction to submit a
report on the pollution caused in Sukhna Choe drain.

3. The Joint Committee submitted an interim report on
30.09.2024 wherein it was observed that the Sukhna Choe
drain passes through various areas of Chandigarh and then
joins the river» Ghaggar at Zirakpur, Punjab. Accordingly,
the Joint Committee made various recommendations to the
Municipal Council, Zirakpur to prevent dumping of solid
waste and untreated effluent into the drain. The relevant

recommendations were as follows:

“1. The Municipal Council Zirakpur shall carry out a survey and
identify the spot area of the solid waste dumped into the Sukhna
Choe, and 'Iron Net' will be fitted along with the drain in order to
prevent dumping of the Solid Waste and C&D waste.
2. The Municipal Council Zirakpur shall ensure regular operation
and maintenance of the existing STP of 17.3 MLD capacity.
3. Punjab Pollution Control Board shall issue direction to the
Municipal Council Zirakpur / STP Operator to take corrective
measures in a time-bound manner to ensure O&M of the STP, so
that there is no disposal of untreated effluent into river Ghaggar.
[--]

4. That this Hon’ble Tribunal vide its order dated 04.10.2024

directed as folIows:

al
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“9. The state of Punjab and the State of Haryana are directed to
take remedial action as suggested by the joint committed and file

an action taken report in this regard at least one week before the

next date of hearing.”

5. In the above background of the case, it is submitted that the
Punjab Pollution Control Board has been actively engaged in
controlling and checking pollution in the Sukhna Choe
drain. The Respondent .No. 6 remains committed to
addressing the concerns raised in O.A No.752 of 2024 and
shall abide by any further orders passed by this Hon'ble
Tribunal.

6. That the stepé already taken by the Respondent No. 6 for
the checking pollution in the Sukhna Choe drain are listed
herein below for kind perusal of this Hon’ble Tribunal:

i) A personal hearing was afforded to Executive Officer,
Municipal Council, Zirakpur before the Chairman of
the Punjab Pollution Control Board on 13.03.2024
with the issuance of a notice. On 13.03.2024,
Executive Officer, Municipal Council, Zirakpur was

present. After hearing, the Chairman of the Punjab

Gh.
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Pollution Control Board had given various directions
to Municipal Council, Zirakpur as mentioned below :

a) Providing list of tube wells of the Council and
those installed by the building construction
projects

b) To calculate the quantity of wastewater
generation in consultation with PWSSB.

c) To carryout surveys and identify projects/ units
from where oil & grease is coming to the existing
STP of capacity 17.3 MLD and shall submit the
proposal to up-grade the existing STP for
removal of oil & grease from the wastewater
within one month.

d) To not give any permission/ new connections for
discharge of treated effluent into their sewer, till
existing STP of capacity 17.3 MLD is up graded
or a new proposed STP of capacity 22.5 MLD is
made operational.

e) To deposit samples and carryout bio-
remediation in the River Ghaggar till the new
STPs are made operational.

ii) The proceedings of the personal hearing held on
13.03.2024 were conveyed to Executive Officer,

Municipal Council Zirakpur vide letter no. 13042 dated

(D




28.03.2024 for compliance. A copy of letter no. 13042
dated 28.03.2024 is enclosed as Annexure R6/A.
iii)That it was subsequently observed that the Municipal
Council Zirakpur had failed to comply with any of the
directions of the hearing held on 13.03.2024.

iv) That the monthly monitoring of the STP Zirakpur is
being carried out by Regional Office of the Punjab
Pollution Control Board, SAS Nagar. The sampling for
the month of August, 2024 was carried out on
03.08.2024 and as per the analysis report issued by
the Head Office Laboratory of the Board, the
concentration of various parameters was found beyond
the permissible limits.

v) That on 04.09.2024, a Joint Committee of the officers
of various departments constituted by Deputy
Commissioner, SAS Nagar visited the Zirakpur area to
carry out the physical survey along with sampling at
various sewer lines. The analysis report of the samples
had shown high level of oil and grease in the godown

area of Zirakpur. During the meeting held by the

")
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Additional Deputy Commissioner (G), SAS Nagar on
24.10.2024, Executive officer, Municipal Council,
Zirakpur was directed to plug the sewer line of
respective area and ensure requisite in-situ

remediation treatment of untreated wastewater.

vi) Thereafter, in lieu of the non-compliance of the

directions of Punjab Pollution Control Board, the
Municipal Council, Zirakpur was served notice to u/s
33-A of the Water (Prevention and Control of Pollution)
Act, 1974 vide Board's letter no. 3706-07 dated
14.10.2024 with an opportunity of personal hearing
before the Chairman of the Board on 22.10.2024. A
copy of letter no. 3706-07 dated 14.10.2024 is
enclosed as Annexure - R6/B. However, Executive
officer, Municipal Council, Zirakpur vide letter no.
5459 dated 22.10.2024 requested for another date of
hearing due to his non availability. The Board accepted
the request and vide letter no. 3865-66 dated
25.10.2024 afforded another opportunity of hearing to

EO, MC Zirakpur for 06.11.2024. A copy of letter no.

Gh-
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3865-66 dated 25.10.2024 is enclosed as Annexure -
R6/C.

vii) The hearing on 06.11.2024 before the Chairman of the
Board was attended by Sh. Ashok Patharia, Executive
Officer, Municipal Council, Zirakpur alongwith Sh.
Charanpél Singh, Municipal Engineer,  Municipal
Council, Zirkapur. The representatives submitted
written reply which was taken on record by the
Chairman of the Board. The representatives informed
that oil and grease comes to the STP after every 15-
days and that the joint committee has already
conducted surveys in the area and measures shall be
taken accordingly. They further informed that there is
stay by the lower court on the construction of new STP
of 22.5 MLD at Sanoli and the department is making
efforts to get the stay vacated from the Hon’ble Court.

viii) After hearing the officers of the Board and the
representatives of the Municipal Council, Zirakpur and
in compliance with the Interim Report of the Joint

Committee dated 30.09.2024, the Chairman, of the

G
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Punjab Pollution Control Board issued the following
directions to the Municipal Council Zirakpur (MC):

“1) The MC shall operate its STP regularly and
efficiently to achieve the prescribed standards at
all the times.

2) The MC shall not pump the wastewater from the
MPS more than the existing capacity of STP for
smooth operation of the STP.

3) The MC shall make efforts to complete the
construction/ installation of two additional STPs
proposed by the MC to cater to the excess
wastewater load of Zirakpur.

4) The MC shall immediately find out the source of
oil and grease to the STP and submit the report to
the Board with concrete measures to stop the
same.”

ix) The proceeding of hearing held on 06.11.2024 were
conveyed to Executive officer, Municipal Council,
Zirakpur vide letter no. 4501-02 dated 02.12.2024 for
compliance.

x) A copy of the proceeding of hearing held on 06.11.2024
as conveyed to Executive officer, Municipal Council,

Zirakpur by the Board vide letter no. 4501-02 dated

Q)




02.12.2024 by the Punjab Pollution Control Board is

enclosed as Annexure - R6/D.

7. That the representative of Municipal Council, Zirakpur has

informed the Joint Committee that a STP of 17.3 MLD
capacity based on SBR technology is located in Zirakpur
area and treated effluent of the Zirakpur STP is being
discharged info river Ghaggar. The STP is under up-
gradation and Punjab Pollution Control Board had issued
directions to the Municipal Council, Zirakpur for

compliance.

. That the Officer of the Punjab Pollution Control Board has

informed and confirmed to the joint committee that no
industrial units are operating along the Sukhna Choe in the
jurisdiction of SAS Nagar and no industrial is permitted to
discharge treated or untreated effluent into Sukhna Choe.
True copy of the communication by Respondent No.6 dated
09.01.2025 is already annexed to the Report of the Joint

Committee as ‘Annexure-VI’ and is not reiterated herein for

the sake of brevity.

")
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9. That the only recommendation made by the Joint

Committee in its final report relevant to the Respondent

No.6 is reproduced below:

“5. Punjab Pollution Control Board shall issue direction to the
Municipal Council Zirakpur / STP Operator to take corrective
measures in a time-bound manner to ensure O&M of the STP, so

that there is no disposal of untreated effluent into river Ghaggar. ”

10.That in compliance with the recommendation of the Joint

Committee in its final report, the Respondent No. 6 has
written a letter to Municipal Council, Zirakpur on
27.01.2025 directing the Municipal Council, Zirakpur to
take actions in compliance with the Joint Committee Report
and report within a week. A copy of letter of directions
issued to the Executive Officer, Municipal Council Zirakpur
by Environment Engineer, Punjab Pollution control Board,
Regional Office, SAS Nagar vide letter no. 584 dated

27.01.2025 is enclosed as Annexure R-6/E.

It is respectfully prayed that the present action taken

report may kindly be taken on record in compliance of the order

dated 04.10.2024 and 31.01.2025. Respondent No.6 remains

@
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committed to addressing the concerns raised in O.A No.752 of

2024 and shall abide by any further suggestions/directions

passed by this Hon'ble Tribunal.

Submitted by

@Wﬂ‘ Shamay |

Date: &M Mqa, 2028 Er. Rantej Sharma
Place ‘ Environmental Engineer,
So Nqam Punjab Pollution Control Board,

Regional Office, SAS Nagar
(On behalf of Punjab Pollution
Control Board and State of
Punjab)
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REGISTERED
To
The Execulive Officer,
Municipal Council, Zirakpur,
Distt. SAS Nagar
Subject: proceedings of the personal hearing given to the Executive Officer, Municipal Council,

Zirakpur, Distt. SAS Nogar for non-compliance of the decisions of hearing dated

3/3/2023 by the Chairman of the Board In case of STP Zirakpur of capacity 17.3 MLD
before the Chairman of the Board on 13/3/2024

The following were present:
From Board's side:

Er. G.S. Majithia, Member Secretary

Er. Harbir Singh Multani, Chief Environmental Engineer (P)
Er. Lavneet Kumar, Senior Environmental Engineer (zP-1)
Er. Rajeev Gupta, Environmental Engineer (zP-1/1)

Er. G.D. Garg, Environmental Engineer (RO)

From MC Authorities side:

Sh. Ashok Pathria, EO, MC, Zirakpur

The officers of the Board brought out that the MC, Zirakpur is handling the discharge of
domestic wastewater arising from Zirakpur Town and has failed to obtain consent to operate of the Board
as required under the provisions of Water (Prévention & Control of Pollution) Act, 1974. The Executive
Officer, MC, Zirakpur and Executive Engineer, PWSSB were given personal hearing under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 by the Chairman of the Board on 28/11/2019,

wherein it was decided as under:

1. The 50% amount of said bank guarantee amounting to Rs. 2.00 lacs furnished by the M.C., Zirakpur

with validity upto 28/8/2020 i.e. Rs. 1.00 lac be encashed, due to the aforesaid violations made

by the M.C.
2, The Executive Officer, M.C,, Zirakpur shall submit another bank guarantee of Rs. 1.00 Lac, as an

assurance to comply with the provisions of the Water (Prevention and Control of Pollution) Act,

1974, within 7 days with Environmental Engineer, Reglonal Office, SAS Nagar, so as to keep the

bank guarantee of total amount Rs. 2.00 Lac with the Board after encashment.

3, M.C. will ensure that the entire wastewater shall be utllized for Irrigation purposes for maximum

duration of the year except during the no.demand period.

M.C. shall apply a fresh for consent to operate of the Board, Immediately as required u/s 25/26
of the Water (Prevention and Control of Pollutlon) Act, 1974, within 7-days.

The Xen / Executive Officer of Municlpal Councll, Zirakpur shall conslder the capacity / adequacy
of existing STP for the treatment of wastewater, before granting NOC for discharging ot

wastewater Into the exlsting sewer / proposed sewer line to be laid by the M.C. for new projects.

6. pWSSB shall maintain and operate Its sewbge treatment plant regulacly & efficiently so as to

achieve effluent standards prescribed by the Board at all tmes.
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7. PWSSB shall install and commission the online continuous monitoring system with the facility of
flow meter at the outlet of STP, which shall be attached with the server of concerned department
as well as Punjab Pollution Control Board, immediately as the target date given in Action Plan for
Clean Ghaggar Is going to explre on 30/11/2019. PWSSB shall also ensure the immediate
installation of CCTV camera for its STP.
8. PWSSB shall submit the detalls alongwith timelines for the installation of new STP at Zirakpur.
9. Environmental Engineer, Regional Office, SAS Nagar shall monitor the compliance status from
time to time and send the report / recommendations accordingly.
» The decisions of the sald hearing were conveyed to the authorities vide Board's letter no. 10027-
28 dated 20/12/2019 for compliance,
The Environmental Engineer, Reglonal Office, SAS Nagar has submitted the compliance of

the decisions of the hearing dated 28/11/2019 as under:

1. The bank guarantee amounting to Rs. 1.00 Lacs was encashed on 13/1/2020.

2. M.C., Zirakpur has submitted the fresh bank guarantee of Rs. 2.00 lacs, bearing no.
2001431BGF00023 dated 28/8/2020, valid upto 29/8/2022.

3 The M.C., Zirakpur has failed to apply.for consent to operate under the Water (Prevention &

Control of Pollution) Act, 1974 till date.
' 4, The PWSSB has failed to install OCEMS till date as per timelines given in the action plan.

The STP, Zirakpur was visited by the officer of the Board on 03/11/2020 and effluent
samples were collected from inlet & outlet of the STP and got analyzed from the Boards lab. The analysis
report received from the Board lab revealed that the conc. of various parameters (155-118 mg/l, BOD-87
mg/l and F.Coli-32000 MPN/100 ml) was found beyond the prescribed limits fixed by the Board. As such,
the STP has failed to achieve the prescribed discharge standard for TSS, BOD & F.Coli, respectively.

The MG, Zirakpur and PWSSB failed to apply for obtaining consent to operate of the Board
under the Water (Prevention & Control of Pollution) Act, 1974, thus, has failed to comply with the
decisions of the hearing dated 28/11/2019.

Show cause notice for violation of the provisions of Water (Prevention and Control of
pollution) Act, 1974 was served to the PWSSB and M.C., Zirakpur vide letter no. 6058-59 dated 31/12/2019

with an opportunity of personal hearing before the Chairman of the Board on 14/1/2021. No
tative from the Municipal Committee,' Zirakpur attended the hearing. PWSSB was represented

represen
by Ms. Lata Chauhan, Executive Engineer. During hearing on 14/1/2021 the following decisions were

taken:

1. executive Officer, M.C., Zirakpur being the custodlan of sewerage network and STP shall have to
ensure that no shock loading of effluents (other than domestic sources) may enter into the
sewerage system. M.C. shall identify the defaulters disposing off effluents (other than domestic)
into the sewerage network and take necessary actlon against them to ensure that no toxic effluent
/ shock loading may happen at STP due to discharge of such lllegal disposals. An action taken
report in the matter shall be submitted to the Board, by 15/2/2021.

2 pWSSB shall maintaln and operate Its sewage treatment plant regularly & efficiently so as to

achieve effluent standards prescribed by the Board at all times.
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3 M.C. will take up the matter with the Deptt. of Soll Conservation for utilization of treated effluent

of STP for Irrigation purposes and submit action plan for the same alongwith PERT chart within 15

days.

4, Environmental Engineer, Reglonal Office, SAS Nagar shall monitor the STP regularly as per

protocol and submit the compllance status as per the timelines allowed following the above
decisions and send the status report accordingly. He shall also Initiate action against the defaulter
industrial units, which are discharging untreated trade effluent into M.C. sewer.
The decisions of the sald hearing were conveyed to the PWSSB and M.C., Zirakpur vide
etter no. 627-28 dated 4/2/2021 for compliance.
The monthly monitoring of the STP Is being carried out and the analysis results for the
month of January to April, 2021, During the month of Januar, February, March, 2021 the conc. of the

parameters as under have been found beyond the prescribed limits of the Board.

S.N. | Month parameters
pH Tssmg/l | BODmg/l F.Coli. MPN/100
mi
1 | January, 2021 71 83 50 3200
2 | February, 2021 71 37 23 3800
3 March, 2021 7.5 132 55 2600
4 April, 2021 7.8 17 8 780
Prescribed standards 55-9.0 <100 30 <1000

The authority was failed to apply for consent to operate under Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. The authority has
neither submitted any progress report / compliance report of the decisions of the personal hearing.

The MC, Zirakpur is operating outlet without consent of the Board, thus violating the
provisions of said Act.

PWSSB/ Municipal Council have violated the provisions of Water (Prevention & Control
of Pollution) Act, 1974, as explained above and have made them liable for legal action under the provisions
of Water (Prevention and Control of Poliution) Act, 1974 as well as for imposition of Environmental
Compensation.

Therefore, show cause notice for the violations of the provisions of the Water Act, 1974
has been served to the MC, Zirakpur and PWSSB with an opportunity of personal hearing on 27/4/2021,
which was postponed due to administrative reasons till further orders and the said authorities were
intimated in this regard vide this office letter No. 2301-02 dated 26.4.2021.

Thereafter, the project proponent was glven an opportunity of personal hearing before
the Chairman of the Board on 8/6/2021, whereln, It was decided as under:

1) The E.0., M.C, Zirakpur shall apply for consent to operate under the Water Act 1974

within 15 days.
2) The PWSSB be advised to operate the STP properly an efficiently, so as to achleve the

prescribed standards.

g/ 3) The PWSSB shall Install and commission the OCEMS within one month and the same shall

be conectewd with the servers of Punjab Pollution Control Board and CPCB within one

month.
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q) The E.O.; M.C., Zirakpur In consultation with the Department of Soil Conservation shall
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work out for a solution so that no effluent from the city Is discharged into the water body.

The proceedings of the hearing were conveyed to the project proponent vide Board's
letter no. 3205-07 dated 16/6/2021 for compliance,

The monthly monitoring for the month of November, 2021 was carried out on 8/11/2021
in the presence of JE and observed as under:

1) The STP was lying non-operational and untreated effluent was being bye-passed directly with
flexible pipe further leading into conduit pipe lald and finally discharging into river Ghaggar. CCTV
camera of the final outlet was repositioned.

2) No pipeline network has been laid for utllization of treated wastewater.
3) Centrifuge pump and chlorination dozing was lying out of order.

Moreover, it is further informed that STP of Zirakpur Is presently under capacity and
various unauthorized outlets in the area under Jurlsdiction of MC, Zirakpur exists through which untreated
domestic effluent is discharged into the natural drains. The matter regarding the same and the plugging
of these outlets is being reviewed at various levels. No progress regarding the construction and installation
of proposed STP of 17 MLD has been received. The above said matters were also discussed in the 6th
meeting of the District Environment Committee held on 11/8/2021.

The 4th meeting of the District Environment Committee was held on 30/12/2020 under
the Chairmanship of Additional Deputy Commissioner (D), SAS Nagar wherein EE, PWSSB informed that
the STP is functional and there is a problem due to inflow of Oil & Grease, which disturbs the functioning
of STP. Accordingly, three member committee was constituted to verify the facts under the Chairmanship
of EE, PWSSB and it was directed to furnish a factual report within 15 days. The team constituted visited
the area on 18.02.2021 to identify the source of Oil and Grease coming at STP. However, the final report
regarding the same is yet to be received.

The effluent samples were collected during the monthly monitoring for the month of
November, 2021 to March, 2022. As per the analysis results received through Head Office, the conc. of

the parameters were beyond the prescribed limits of the Board as tabulated below:

| S.N. Month Parameters
1
pH TSS BOD F. Coll.
| mg/l mg/| MPN/100 ml
" 1. | November, 2021 6.7 249 115 210000
|
2. | December, 2021 6.9 9% 75 21000
i
f
i“ 3. | January, 2022 7.4 65 35 26000
|
4. | February, 2022 7.3 78 65 2600 —
5. | March, 2022 7.3 67 a7 32000 o
| Prescribed Standards 5'5-9;0_J <100 30 <1000

Moreover, the MC has falled to comply with the following observations/ shortcomings:
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1. M.C. has failed to rencwal of consent to operate under the Water (Prevention & Control of

Pollution) Act, 1974,
r The Punjab Water Supply Sewerage Board has not Installed OCEMS (litre) outlet of the STP,

3. The PWSSB does not operate STP capacity of 17 MLD properly and efficiently.
No plpeline network has been layed for utilization of treated effluent of STP of irrigation purpose.

A,
Now, treated and untreated effluent is being discharged Into the natural drains from outlet of
STP.

5. M.C. Zirakpur is being given a permission to new building project.

6. The STP of Zirakpur is present under capacity and varlous unauthorized outlet in the area under

jurisdiction of M.C. Zirakpur, exlsts through which untreated domestic effluent is discharge into

natural drains.

7. PWSSB has not start the work for construction of proposed STP of 17 MLD.
the Water (Prevention &

er the Water

i The MC Zirakpur is continuously violating the provisions of
Control of Pollution) Act, 1974 and also failed to obtain renewal of consent to operate und
(Prevention & Control of Pollution) Act, 1974 from the Board.

The industry is not serious regarding the compliance of the directions/ decisions of the

Competent Authority of the Board and also intentionally/ inadvertently.

The industry has failed to comply with the conditions imposed in the consent to operate
granted to it under the Water (Prevention & Control of Pollution) Act, 1974, thus, violating the provisions

of the said Act.
It has now been decided by the Competent Authority of the Board to give another

opportunity of personal hearing to the MC before taking further action in the matter.

Thereafter, the MC, Zirakpur was issued notice regarding non-compliance of the decisions
of the hearing dated 8/6/2021 given by the Chairman of the Board, vide Board's letter no. 2025-26 daied
25/3/2022 alongwith an opportunity of personal hearing before the Chairman of the Board on 11/4/2022.
It is pertinent mentioned here that M.C., Zirakpur has submitted the fresh bank guarantee of Rs. 2.00 lacs,
bearing no. 2001431BGF00023 dated 28/8/2020, valid upto 29/8/2022.

It was proposed to encash the bank guarantee amounting to Rs. 2.0 lacs submitted by the
MC and to initiate legal action against the PWSSB / Municipal Council and its officers (responsible for said
violation) under the provisions of Water (Prevention and Control of Pollution) Act, 1974 and as per order
passed by the Hon'ble National Green Tribunal from time to time.

As nobody attended the hearing from the Municipal Council, the Chairman of the Board
took serious note of this and decided as under:

0] The bank guarantee of Rs. 2,00 lacs submitted by the M.C,, Zirakpur be encashed.
(i) Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 shall be issued to
the Municlpal Council Zirakpur as under:
(a) The Municipal Councll, Zirakpur shall not glve permission te any new project till its new
STP is made operational.
{b) Now new sewer connection shall be allowed to the domestic consumers till the

completlon of new STP as the existing/old STP Is overloaded.
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(i)  M.C. Zirakpur be directed not to approve new project plans till necessary infrastructure like

sewer/ STPs/ disposal mechanism Is not put in place with copy to PSLG. Submitted for approval

please.

The proceedings of hearing were conveyed to the MC authoritles vide Board's letter no.
3437-38 dated 15/6/2022 for compliance.

As per the decislons of the hearing, the MC was sarved directions ufs /s 33-A of the Water
(Prevention & Control of pollution) Act, 1974 that "The Municipal Councll, Zirakpur shall not give
permission to any new project till proposed new STP Is made operational.”

Further, the MC was falled to obtaln consent to operate of the Board as required under
the Water (Prevention & Control of Pollution) Act, 1974 and the Alr (Prevention & Control of Pollution)
Act, 1981. The effluent samples were collected during the monthly monitoring for the month of April,
2022 to November (Results Awaited) 2022. As per the analysls results, the concentration of the

parameters were found beyond the prescribed limits of the Board in the month of May, June, July and

August, September, October, November, 2022 and December, 2022 as tabulated below:

~ [ Month Parameters

ph Tss | BOD | TDS 0&G | F.Coli MPN/
100 ml
1. | April, 2022 7.1 96 62 B 4.6 2600
2. | May, 2022 71 | 188 | 160 - 5 2600
3. | June, 2022 74 | 136 | 115 | 780 5 120000
4. | July, 2022 72 | 208 | 137 | 620 3.8 33000
5. | Aug, 2022 71 | 210 | 140 | 604 42 120000
5. | sept, 2022 75 | 125 | 95 . 48 110000
7. | Oct. 2022 72 | 132 | 105 | 656 6.4 110000
2 | Nov., 2022 72 | 144 | 116 | 697 7.4 110000
9. | Dec, 2022 71 | 64 | a8 | 907 9.6 21000
10. | san,, 2023 T 76 165 | 143 710 14.8 70000
11. | Feb., 2023 68 | 180 | 59 ; 9.8 11000
| 6590 | 100 | 30 2100 10 1000
prescribed Limits ’
[P

Also, the samples of treated effluent collected by Regional Office w.e.f March, 2023 to till

date of STP of capacity 17.3 MLD are not achieving prescribed effluent standards.

Thus, the authority is continuously violating the various provisions of the Water
{Prevention & Control of pollution) Act, 1974, The authority has failed to start the construction work of
osed STP of 17.3 MLD at Zirakpur. Further, during the meeting taken by Hon'ble Chairman of
Haryana Pollution control Board dated 7/11/2022 and agaln on 13/12/2022 the matter regarding the

untreated effluent by the ULB's was discussed In detall. The authority has also failed to tap

newly prop

treated and

all the points through which untreated/ treated effluent Is discharge into drains which ultimately leads to

River Ghaggar. The treated effluent of the present STP being operated by PWSSB Is also being discharge

into River Ghaggar. The MC authorily does not comply with the hearing decislons
The matter was consldered by the Competent Authority of the Board and decided to give

another opportunily of personal hearlng to the MC before taking further action in the matter

G &
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Praceedings (Autosaved - 2023)
22023 befo::::;::;r:::::t:::::: another opportunity vide Board's letter no. 1206-07 dated
oh 3/3/2023. After hearing the officers of the Board and the
representative of the MC, the Chairman of the Board decided as under:

: 8 The Environmental Compensation shall be Imposed to the MC Zlrakpur for the damage caused to
the environment due to gap In the treatment by It, The Environmental Compensation shall be
calculated by the Environmental Engineer (for the gap between the domaestic effiuent generated
in the jurisdiction of MC Zirakpur and capacity of treatment installed by MC operation) as well 3
for non-achievements of the standards by the existing STP.

2, The Municipal Council, Zirakpur shall also intimate how many plans have been approved by them

and how many sewer connections have been granted to the new projects after the insurance of

the directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 by the Board

vide its letter dated 11/4/2022.

3. The Municipal Council, Zirakpur shall also intimate th

how much domestic effluent they are discharging Into the M.
unjab be call explanation the E.O for not atten

e number or projects in the Zirakpur and
C. sewer. The Director, Deptt. of

Local Government, P d the hearing personally 50 as

to take judicious decisions.
SAS Nagar shall visit the STP site to verify the

4. The Environmental Engineer, Regional Office,
mendations in the

information sought from MC as mentioned above and send his report/ recom

matter accordingly.

The proceedings of the aforesaid personal hearing were conveyed to the MC 3s well as

gnvironmental Engineer, Regional Office, SAS Nagar vide letter no. 2401-02 dated 11/4/2023 for

compliance. But, no report w.r.t compliance of aforesaid decisions of personal hearing have been received

from MC, Zirakpur.
The monitoring of STP Zirakpur of capacity 17.3 MLD is being carried out on monthly basis

by the Regional Office, SAS Nagar. But the MC, Zirakpur has failed to achieve the prescribed treated

wastewater standard for the sample collected from March to October, 2023.

Thus, MC Zirakpur has failed to comply with the decisions of personal hearing as well as

not achieving the treated wastewater standards prescribed by the Board. Thus, MC, Zirakpur Is violating

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 .
Thereafter, MC was given another opportunity of personal hearing vide Board's letter no.

8585-86 dated 7/11/2023 before the Chairman of the Board on 17/11/2023. But, neither any

representative of the MC attended the hearing nor submitted any reply/ communication in the matter.

Accordingly, another opportunity of personal hearing vide Board's letter no. 8987-88
dated 23/11/2023 given to the MC before the Chalrman of the Board on 5/12/2023. But, again neither
any representative of the MC attended the hearing nor submitted any reply/ communication in the
matter.

Afterwards, another opportunity of personal hearing vide Board's letter no. 9787-88

dated 29/12/2023 given to the MC before the chalrman of the Board on 9/1/2024, which was postponed

to 11/1/2024 due to administrative reasons. But, agaln nelther any representative of the MC attended

the hearing nor submitted any reply/ communlcation In the matter,

The matter was agaln considered by the Competent Authorlty and declded to afford last

opportunity of personal hearing to the MC bafore taking further actlon in the matter. Therefore, the MC
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.compliance of the decislons of hearing dated 3/3/2023 alongwith an

proceedings (Autosaved - 2022)

was served notice for non
efore the Chalrman of the Board on 13[3/2024.

opportunity of personal hearing b
£O of MC, Zirakpur attended the hearing and informed that no new

sh. Ashok Pathrla,

ing given to building construction projects. Work order has already been given for

§ Nagar and target date of completion is of two
e installed at Vill. Chet for which

connection are be
installation of STP of capacity 22.5 MLD at Vill. Sanoli, SA

years. He further informed that one more §TP of capacity 17.5 MLD Isto b
no. of tubewells installed

MC, Zirakpur

land has already been identified. There are 125 tubewells of MC, Zirakpur but,

by individual houses/ building construction projects are not avallable to MC, Zirakpur. EO,

ailable.

informed that the data w.r.t. ground water abstraction and generation of wastewater is not av

However, he assured that the said data will be provided to the Board within 30 days. He also assured that

the list of projects to whom new sewer connections have been Issued by the MC and plans approved after
issuance of directions u/s 33-A of the Water (Prevention and Control of pollution) Act, 1974 by the Board
In this regard, he further informed that at
projects for discharge of

vide dated 11/04/2022 were be provided to the Board.
present, no new sewer connections are being given to the building construction

their treated domestic effluent. It is also mentioned here that issue related to waste water generation

and inadequate STP of Zirakpur is regularly discussed in the Hon'ble Vidhan Sabha Committee

meetings.Thus, immediate action in the matter w.r.t upgradation of STP/commissioning of new STPs are

required to be taken for the treatment of waste water generated from Zirakpur Town, S0 that discharge
of untreated waste water in to Ghaggar Darhiaya can be stopped.

After hearirig the officers of the Board and the representative of the MC, the Chairman of
the Board decided that:
1. The MC shall provide the list of tubewells of the MC and installed by building constructions

projects after getting the same from PSPCL authorities to the Board within 15 days.

2. The MC shall calculate the gty of wastewater generation in consultation with PWSSB and submit
the same to the Office of Environmental Engineer, Punjab Pollution Control Board, Regional
Office, SAS Nagar within 30 days.
MC shall carryout digital survey from the expert agency and submit the same to the Board within

30 days.
MC shall identify the projects/ units from where oil & grease is coming to the existing STP of
capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of oil &

e from the wastewater within one month.
list of projects whose building plans have been approved and how many

greas

5. The MC shall provide the
ctions are glven to new projects after the issuance of directions u/s 33-A of the

control of Pollution) Act, 1974 vide letter dated 11/04/2022.

permission/ new connections for discharge of treated effluent

new sewer conne
Water (Prevention and

6. The MC, Zirakpur shall not give any

into their sewer, till exlsting STP of capacity 17.3 MLD Is up-graded or a new proposed STP of

capacity 22.5 MLD Is made operational.

7. The MC shall submit proposal In consultation with Soil and W
e Board within 30 days.

r Water (Prevention &

ater Conservatlon department for

utilization of treated wastewater anto land for Irrigation to th

The MC shall apply for consent to operate of the Board as required unde

Control of Pollution) Act, 1974 and Alr (Prevention & Control of Pollutlon) Act, 1981 alongwith

requisite documents & fee to the Board within 15 daoys.

8-
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. The M i
9 C shall deposit sample collection and testing fee of the samples already collected &
analgised by the Board within 15 days.
10. The MC shall carryout bio-remediation in the River Ghaggar till the new STPs are made

operational.

You are, therefore, requested to co
> ’ mpl
hearing. ply with the aforesald decisiond thpersonal

Environmenta] Engineer
for & on behalf of the
Punjab Pallution Control Board

Endst.no. 1 2© Yz Dated _%éf_ﬂ_

soard RegionalAO cffqpy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
> ) f ice, SAS Nagar. He is requested to verify the compliance made by the 54C and shall
submit further report and recommendations.

92| 3 Lgao‘?
Environmental/Engiheer
for & on beHalf of the

C&/ Punjab Pollution Control Board
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REGISTERED
To
The Executive Officer,
Municipal Council, Zirakpur,
Distt. SAS Nagar
Subject: Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974

Whereas, It is mandatory on the part of the authority
of the Board to operate an plant as required u/s 25 of the Water (Pr

Act, 1974 for discharge of effluent arising from its premises. id
And whereas, it is also mandatory on the part of the authorities concerned to provide

adequate and appropriate effluent treatment facilities, so as to contain the various pollutants within

the standards laid down by the Board, in the effluent discharged by the authorities concerned. )
And whereas, earlier the MC, Zirakpur was given an opportunity of personal hearing

before the Chairman of the Board on 13/3/2024, wherein, it was decided as under: )

1 The MC shall provide the list of tubewells of the MC and installed by building constructions
projects after getting the same fram PSPCL authorities to the Board within 15 days.

2. The MC shall calculate the quantity of wastewater generation in consultation with PWSSB and
submit the same to the Office of Environmental Engineer, Punjab Pollution Control Board,
Regional Office, SAS Nagar within 30 days.

3. MC shall carryout digital survey from the expert ag
within 30 days.

4. MC shall identify the projects/ units from where cil & grease is coming to the existing STP of
capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of
oil & grease from the wastewater within one manth.

S. The MC shall provide the list of projects whose building plans have been approved and how
many new sewer connections are given to new projects after the Issuance of directions u/s 33-
A of the Water (Prevention and Control of Pollution) Act, 1974 vide letter dated 11/04/2022.

6. The MC, Zirakpur shall not give any permission/ new connections for discharge of treated
effluent into their sewer, till existing STP of capacity 17.3 MLD is up-graded or a new proposed
STP of capacity 22.5 MLD is made operational. .

concerned to obtain the consent
evention & Control of pollution)

ency and submit the same to the Board

7. The MC shall submit proposal in consultation with Soil and Water Conservation department
for utilization of treated wastewater onto land for Irrigation to the Board within 30 days.
8. The MC shall apply for consent to operate of the Board as required under Water (Prevention

& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981
alongwith requisite documents & fee to the Board within 15 days.

Q. The MC shall deposit sample collection and testing fee of the samples already collected &
analgised by the Board within 15 days.

10.  The MC shall carryout bio-remediation in the River Ghaggar till the new STPs are made

operational.

And whereas, the proceedings of the aforesaid personal hearing were conveyed to the
EO, MC, Zirakpur as well as Environmental Engineer, Regional Office, SAS Nagar vide Board's letter no.
13042-43 dated 28/3/2024 for compliance.

And whereas, the Regional Olfice, SAS Nagar has submitted the following pointwise
compliance of the above decisions of the personal hearing, which is reproduced as under;
Decisions of personal hearing dated 13/3/2024 Compliance status o

S,
no. '
1 The MC shall provide the list of tubewells of the MC and | The MC has not yet submitted
installed by building constructions projects after getting | the same.
the same from PSPCL authorities to the Board within 15
days.

2. The MC shall calculate the qty of wastewater | The MC has not yet submitted
generation in consultation with PWSSB and submit the | the same.

| same to the Office of Environmental Engineer, Punjab
pPollution Control Board, Regional Office, SAS Nagar |

within 30 days.
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3. | MCshall carryout digital survey from the expert agency | The MC has not vet

|| and submit the sa . the same. ifi
me to the Board within 30 days The MC has not yet identified

and intimated the same t0 PPCB.

submitted

(4. MC shall identify the projects/ units from where oil &
grease is coming to the existing STP of capacity 17.3
MLD and shall submit the proposal to up-grade the
existing STP for removal of oil & grease from the
_Wwastewater within one month.

5. | The MCshall provide the list of projects whose building
plans have been approved and how many new sewer | the same.
connections are given to new projects after the
issuance of directions u/s 33-A of the Water (Prevention
and Control of Pollution) Act, 1974 vide letter dated
| 11/4/2022. L o P ——
6. | The MC, Zirakpur shall not give any permission/ new
connections for discharge of treated effluent into their | compliance of the same to this
sewer, till existing STP of capacity 17.3 MLD Is up- | office, yet.

graded or a new proposed STP of capacity 22,5 MLD is
| made operational. =
7. | The MC shall submit proposal In consultation with Soil | The MC has not yet submitted
and Water Conservation department for utllization of | the same.

| treated wastewater onto land for Irrigation to the Board

___ | within 30 days. o
8. | The MC shall apply for consent to operate of the Board | The MC has not yet applied for
as required under Water (Prevention & Control of | obtaining ‘Consent to Operate’
Pollution) Act, 1974 and Air (Prevention & Control of | under Water (Prevention & |
Pollution) Act, 1981 alongwith requisite documents & | Control of Pollution) Act, 1974
fee to the Board within 15 days. and Air (Prevention & Control of
Pollution) Act, 1981,

13- | The MC shall deposit sample collection and testing fee | The MC has not submitted the
of the samples already collected & analgised by the | compliance of the same 1o
Board within 15 days. Regional Office, SAS Nagar, yet.
10. | The MC shall carryout bio-remediation in the River | The MC has not submitted the |

Ghaggar till the new STPs are made operational. compliance of the same to
Regional Office, SAS Nagar, yet.

The MC has not yet submitted

And whereas, from the above, it is clear that the MC has not yet complied with any of
the decisions of the personal hearing held on 13/3/2024.

And whereas, the monthly monitoring of the STP Zirakpur is being carried out by
Regional Office, SAS Nagar and for the month of August, 2024, the sampling was carried out on
3/8/2024 and same was analyzed by Head Office lab of the Board. As per analysis results, the
concentration of the parameter was found beyond the permissible limits of the Boards as tabulated

below:

iﬁ | Month ; Parameter {
, pH 1SS BOD TS |08G | FColi  MPN/|
{ 100ml

[1. [ August, 2024 7.0 61 2 - 68 2200

f Prescribed 6590 | 100 30 2100 10 1000

i I Limits

And whereas, it is clear that the MC is still not complying with the discharge standards
laid down by Board.

And whereas, the STP Zirakpur of capacity 17.3 MLD is already under capacity. MC has
not yet submitted any concrete proposal to construct new additional STPs for domestic effluent of
Zirakpur Town. Presently, only partal wastewater of Zirakpur town is being treated in the existing STP
and remaining quantity of untreated domestic effluent is being discharged into choe and nallahs
leading to River Ghaggar.

And whereas, the joint committee of the officers of various departments constituted
by Deputy Commissioner, SAS Nagar has visited the Zirakpur area on 4/9/2024 to carry out the physical
survey along with extensive sampling at various sewer lines. After the visit, it was found that level of
oil and grease of Godown area was very high and EO, MC, Zirakpur is required to plug the sewer line
of respective area and purposes the requisite in-situ remediation treatment of untreated wastewater.
However, no report from the MC, Zirakpur has been received in this regard.

S S
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And wh
Pre ereas, the MC auth
( Ven'tlon ? Control of Pollu'tlon) Ack 103 :;lrt::s are not complylng with the provisions of the Water
ely.

Is violating the provisions ofthe sald Act, intentionally

And whereas, the matter has been
: Ssue notice u/s 33-A of the Water
affording an opportunity of personal hea

. Now, therefore,
(Prevention & Contro) of Pollutio

considered by the Competent Authority and it has

(Prevention & Control of Pollution) Act, 1974 after
ring, due to aforesald violations.

in exercise of the powers conferred upon its ufs 33-A of the Water
n) Act, 1974 as amended in 1988 proposes to Issue the directions as

under: -

() That Environmental Compensation shall be imposed on the MC authorities for polluting the
environment.

(i) That legal action shall be initiated against the MC authorities and its responsible persons/
officers.

As such, you are, hereby, afforded an opportunity to appear in person before the
Chairman of the Board in his office at Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 22/10/2024 at 11,00 am to explain your failure to comply with provisions of the
Water (Prevention & Control of Pollution) Act, 1974 falling which, It will be presumed that the MC has
nothing to say in the matter and further action under the provisions of the said Agt; {ill be taken
against the MC, without any further notice/ opportunity. ‘

Environnfental Engin
- for & on behalf of the
Punj3b Poilution Control Board

0% d r 10 M"
no. 370 Date _‘4__2}. , :
S, e ‘_‘I—'I— e is forwarded to the Environmental Enginder, Punjab Pollution

A copy of the abov ! . e
Control Board, Regional Office, SAS Nagar for information and necessary action. It is requested to g

d send
the copy of the notice delivered to the MC through special messenger/ e-::all/ Lvhatsnpp ant
the receipt of the same to this office and also ensure its presence on the sa

hearing. ¢

' for & on behalf of the
Punjab Pollution Control Board

€-Noting — 15726147
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The Executive Officer,
Municipal Council, Zirakpur,
Distt. SAS Nagar

Subject: Notice to issue directions u/s 33-A of thé-Warer(Prevention & Control of Pollution)
Act, 1974 in case of STP of capacity 17.3 MLD

W%ence:  Boarg's letter no. 3706-07 dated 14/10/2024

In reference to above, the MC was earlier notice to issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 3184-85 dated 16/9/2024
aloﬁgwith an opportunity of personal hearing before the Chief Environmental engineer (P) of the
Board on 22/10/2024. However, EO, MC, Zikrakpur vide its letter no. 5459 dated 22/10/2024 has
requested for another date of hearing being not available on the said date.

The matter has been considered by the Competent Authority of the Board and
decided to give another opportunity of personal hearing to the project proponent before taking
further action in the matter.

As such, you are, hereby, afforded an opportunity to appear in person before the
Chairman of the Board in his office at Vatavaran Bhawan, Nabha Road, Patiala on 6]11/2024 at
11.00 am to explain your failure to comply with provisions of the Water (Prevention & Control of
Pollution) Act, 1974, failing which, it will be presumed that the MC has nothing to say in the matter
and-further action under the provisions of the said Act, will be taken against the MC, without any

further notice/ opportunity.

Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

Endst. no. _ 3866 ' ~ Dated _Q_g‘wiﬂ*f
A copy of the above is forwarded to the Environmental Engin er, Punjab Pollution

| Control Board Regional Office, SAS Nagar for information and necessary action. It is requested to get
| the copy of the notice delivered to the MC through special messenger/ e-mail/ WhaiApp and send
\ the receipt of the same to this office and also ensure its presence on the said dat an&htime of

hearing.

D

| ental Engi
\ for & on behalf of ¢
| Punjab Pollution Control Board

<
|
{
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REGISTERED
To
The Executive Officer,
Municipal Councll, Zirakpur,
Dera Bassi, Distt. SAS Nagar
Subject:

Proceedings of the personal hearing given to Executive Officer, Municipal Council,
Zirakpur, Dera Bassl, Distt, SAS Nagar w.r.t. notlce to Issue directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 In case of STP Zirakpur of
capacity 17.3 MLD before the Chalrman of the Board on 22/10/2024

The following were present:

From Board's side:

1) Er. Lavneet Kumar, Chief Environmental Engineer (P)

2) Er. Gursharan Dass Garg, Sr. Environmental Engineer (zP-1)
3) Er. Navtesh Singla, Environmental Engineer (zP-1/1)

From MC side:

1) Sh. Ashok Patharia, EO, MC, Zirakpur
2) Sh. Charanpal Singh, Municipal Engineer .

It is intimated that the officer of the Board brought out that earlier the MC, Zira kpur was

given an opportunity of personal hearing before the Chairman of the Board on 13/3/2024, wherein, it
\
was decided as under:

1. The MC shall provide the list of tubewells of the MC and installed by building constructions

projects after getting the same from PSPCL authorities to the Board within 15 days.
2. The MC shall calculate the quantity of wastewater generation in consultation with PWSSB and
submit the same to the Office of Environmental Engineer, Punjab Pollution Control Board,

Regional Office, SAS Nagar within 30 days.

3. MC shall carryout digital survey from the expert agency and submit the same to the Board
within 30 days.
4. MC shall identify the projects/ units from where oil & grease is coming to the existing STP of

capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of oil
& grease from the wastewater within one month,

5, The MC shall provide the list of projects whose building plans have been approved and how
many new sewer connections are given to new projects after the issuance of directions u/s 33-A
of the Water (Prevention and Control of Pollution) Act, 1974 vide letter dated 11/04/2022.

6. The MC, Zirakpur shall not give any permission/ new connections for discharge of treated
effluent into their sewer, till existing STP of capacity 17.3 MLD is up-graded or a new proposed
STP of capacity 22,5 MLD Is made operational,

7. The MC shall Sl;bmit proposal in consultation with Soil and Water Conservation department for

utilization of treated wastewater onto land for Irrigation to the Board within 30 days.

131
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8. The MC shall apply for consent to operate of the Board as required under Water (Prevention g&
Control of Pollution) Act, 1974 and Alr (Prevention & Control of Pollution) Act, 1981 alongwith

requisite documents & fee to the Board within 15 days.

The

. analgised by the Board within 15 days.

10. Thé MC shall carryout bio-remediation in the River Ghaggar till the new STPs are made
operational,

The proceedings of the aforesaid personal hearing were conveyed to the EO, MC,
Zirakpur as well as Environmental Engineer, Regional Office, SAS Nagar vide Board's letter no. 13042-43
dated 28/3/2024 for compliance,
Regional Office, SAS Nagar has submitted the following pointwise compliance of the

above decisions of the personal hearing,

MC shall deposit sample collection and testing fee of the samples already collected &

which is reproduced as under:

S. no.

Decisions of personal hearing dated 13/3/2024

Compliance status

1

The MC shall provide the list of tubewells of the MC
and installed by building constructions projects after
getting the same from PSPCL authorities to the Board
Wwithin 15 days.

The MC has not yet submitted the
same,

The MC shall calculate the qty of wastewater
generation in consultation with PWSSB and submit the
same to the Office of Environmental Engineer, Punjab
Pollution Control Board, Regional Office, SAS Nagar
within 30 days.

The MC has not yet submitted the
same.

MC shall carryout digital survey from the expert
agency and submit the same to the Board within 30
days.

The MC has not yet submitted the
same,

MC shall identify the projects/ units from where oil &
grease is coming to the existing STP of capacity 17.3
MLD and shall submit the proposal to up-grade the
existing STP. for removal of oil & grease from the
wastewater within one month.

The MC has not yet identified and
intimated the same to PPCB.

The MC shall provide the list of projects whose
building plans have been approved and how many new
sewer connections are given to new projects after the
issuance of directions u/s 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 vide
letter dated 11/4/2022.

The MC has not yet submitted the
same.

The MC, Zirakpur shall not give any permission/ new
connections for discharge of treated effluent into their
sewer, till existing STP of capacity 17.3 MLD is up-
graded or a new proposed STP of capacity 22.5 MLD is

made operational.

The MC has not submitted the
compliance of the same to this office,
yet.

The MC shall submit proposal in consultation with Soil
and Water Conservation department for utilization of
treated wastewater onto land for irrigation to the

Board within 30 days. y

The MC has not yet submitted the
same.

The MC shall apply for consent to operate of the Board
as required under Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981 alongwith requlsite documents &
fee to the Board within 15 days.

The MC has not yet applied for
obtaining ‘Consent to Operate’ under
Water (Prevention & Control of
Pollution) Act, 1974 and Air
(Prevention & Control of Pollution)
Act, 1981,

The MC shall deposit sample collectlon and testing fee
of the samples already collected & analglsed by the
Board within 15 days.

The MC has not submitted the
compliance of the same to Regional
Office, SAS Nagar, yet.

10.

The MC shall carryout blo-remediation In the River
Ghaggar till the new STPs are made operational,

The MC has not submitted the
compliance of the same to Regional
Office, SAS Nagar, yet.

7 Qe
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From the above, it Is clear that the MC has not yet complied with any of the decisions of
the personal hearing held on 13/3/2024.

The monthly monitoring of the STP Zirakpur Is being carried out by Regional Office, SAS

Nagar and for the month of August, 2024, the sampling was carrled out on 3/8/2024 and same was

analyzed by Head Office Lab of the Board. As per analysis results, the concentration of the parameter
was found beyond the permissible limits of the Boards as tabulated below:

Month Parameter ]
pH TSS BOD TDS 08&G F.Coli MPN/ 100 m!
1. | August, 2024 7.0 61 24 - 6.8 2200
Prescribed 6.5-9.0 100 30 2100 10 1000
Limits
It is clear that the MC is still not complying with the discharge standards laid down by
Board.

The STP Zirakpur of capacity 17.3 MLD is already under capacity. MC has not yet
submitted any concrete proposal to construct new additional STPs for domestic effluent of Zirakpur
Town. Presently, only partial wastewater of Zirakpur town is being treated in the existing STP and
remaining quantity of untreated domestic effluent is being discharged into choe and nallahs leading to
River Ghaggar.

The joint committee of the officers of various departments constituted by Deputy
Commissioner, SAS Nagar has visited the Zirakpur area on 4/9/2024 to carry out the physical survey
along with extensive sampling at various sewer lines. After the visit, it was found that level of oil and
grease of Godown area was very high and EO, MC, Zirakpur is required to plug the sewer line of
respective area and purposes the requisite in-situ remediation treatment of untreated wastewater.
However, no report from the MC, Zirakpur has been received in this regard.

\ The MC authorities are not complying with the provisions of the Water (Prevention &
Control of Pollution)kAct, 1974 and is violating the provisions of the said Act, intentionally and
deliberately. . 3 '

The matter was considered by the Competent Authority and it has been decided to issue
notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 after affording an opportunity
of personal hearing, due to aforesaid violations.

Thereafter, the MC was served notice to issue directions u/s 33-A of the Water
(Prevention and Control of Pollution) Act, 1974 vide Board's letter no. 3706-07 dated 14/10/2024
alongwith last opportunity of personal hearing before the Chairman of the Board on 22/10/2024 with
the following proposed directions:

(i) That Environmental Compensation shall be imposed on the MC authorities for polluting the
environment,

(ii) That legal action shall be initiated against the MC authorities and its responsible persons/
officers,

However, EO, MC, Zikrakpur vide its letter no. 5459 dated 22/10/2024 was requested
for another date of hearing being not available on the said date,

The matter was considered by the Competent Authority of the Board and decided to

give another opportunity of personal hearing to the project proponent before taking further action in
the matter.
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Therefore, the MC was given another opportunlity of personal hearing u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 3865-66 dated 25/10/2024
before the Chairman of the Board on 6/11/2024.

The representatives of the MC, Zirakpur attended the personal hearing and submitted
written reply which was taken on record. He Informed during hearing that oil and grease comes to the
STP after every 15-days. He further informed that joint committee has already survey in the area and
measures shall be taken accordingly, He further informed that there is stay by the lower court on the

construction of new STP of 22.5 MLD at Sanoli and department is making effort to get the stay vacated
from the Hon’ble Court,

After hearing the officers of the Board and the representative of the MC, the Chairman

of the Board decided as under:

1) The MC shall operate its STP regularly and efficiently to achieve the prescribed standards at all
the times.

2) The MC shall not pump the wastewater from the MPS more than the existing capacity of STP for
smooth operation of the STP.

3) The MC shall make efforts to complete the construction/ installation of two no. additional STPs
proposed by the MC to cater excess wastewater load of Zirakpur.

4) The MC shall immediately find out the source of oil and grease to the STP and submit the report
to the Board with concrete measures to stop the same.

5) Environmental Engineer, PPCB, Regional Office, SAS Nagar shall pursue with IIT, Rupnagar to get

the discharge of MC Zirakpur calculated and obtain the report within one manth.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing.

& for & on behalf of the
Punjab Pollution Control Board

Endst. no. %O‘Q Dated éz ji .@WQ (1

eesssassnns

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, SAS Nagar. It is requested to verify the compliance made by the MC and
shall submit further report and recommendations.

. /f

Pl

Environmental Engm%[ of

2

for & on behalf oTthé
Punjab Pollution Control Board
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PUNJAB
'{.:;.;;’ PUNJAB POLLUTION CONTROL BOARD Litestyle for,
No g5\1 Dated: 7'7/’/1}
To

The Executive Officer,
Municipal Corporation,
Zirakpur.

Subject: - Report of Joint Committee constituted in compliance to Hon’ble NGT (PB), New
Delhi order date 11.07.2024, 04.10.2024 in OA no. 752 of 2024 in the matter of

Brijesh Singh Ladwal vs Union Territory of Chandigarh & Ors.

It is intimated that in OA no. 752 of 2024, the matter of Brijesh Singh Ladwal Vs
Union Territory of Chandigarh & Ors. The applicant has raised the issue of pollution being
caused in Sukhna Choe drain flowing in the State of Punjab after entering from Chandigarh. The
said drain is a storm water drain but as per the plea of the applicant the drain is polluted on
account of discharge of pollutants and the solid waste which is stored and dumped on the
banks of the Sukhna Choe. It is also alleged that the slums and shops on the bank are also
discharging pollutants in Sukhna Choe, which finally meet river Ghaggar. Therefore, the Choe is
polluting river by infusing all kinds of chemical and pollutants. The Hon'ble National Green
Tribunal, Principal Bench (PB) vide order dated 11.07.2024 (Annexure-1) has observed and

directed as follows:

“Para: 06

To ascertain the status at the ground level we constitute a Joint Committee
comprising of the representative of the CPCB, RO MOEF&CC Chandigarh District
Commissioner District Magistrate Chandigarh, District Magistrate Zirakur, District
Commissioner/ District Magistrate Chandigarh will act as nodal agency

Para: 07

The Joint Committee will ascertain the extent of pollution being caused Jrom
different sources in Sukhna Choe will get the sample analysis reports of water of
Sukhna Choe at different point and will also suggest the remedial measures. The
Committee will also identify the industrial unit discharging effluent in Sukhna Choe.”

In Compliance of the Hon’ble NGT orders dated 11.07.2024, the members of the

joint committee visited the locations. The report of the joint committee has been submitted by
the Nodal Agency, Copy of the same is attached. Joint committed has given certain

recommendations related to MC Zirakpur as under:

1. The Municipal Council, Zirakpur shall carry out a survey and identify the spot
area of the solid waste dumped into the Sukhna Choe, and 'lron Net' will be
fitted along with the drain In order to prevent dumping of the Solid Waste and
C&D waste

The Municipal Council Zirakpur shall ensure regular operation and maintenance
of the existing STP of 17.3 MLD capacity.

IR €TIY, ywe dug 55, @9 2, W @ WH &aF
REGIONAL OFFICE, PLOT NO. 55. PHASE-2, SAS NAGAR.
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3. Punjab Pollution Control Board shall issue direction to the Municipal Council
Zirakpur/STP Operator to take corrective measures in a time-bound manneér to
ensure O&M of the STP s that there is no disposal of untreated effluent into river
Ghaggar.

4. Panchkula Administration and Zirakpur Administration shall take necessary steps
to stop solid as well as liquid waste discharge from slums in their respective
areas.

As such, it is therefore requested to comply with the recommendations of the joint
committee in time bound manner and submit the action taken report within 7 days, please.

Environment%&éi\.gr

Endstno. S9S Fiateh l‘TMU’

A copy of the above is forwarded to the Senior Environmental Engineer,

Pollution Control Board, Zonal Office-1, Patiala for information, please.
Environmental E’i}&%e’f
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